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1. Assets in joint name indicating the extent of joint ownership will also hawve to be given

2, In case af siyinvesiment, the details including Serial Number, Amount, Dare of Deposit, the Scheme
Name of Bank/ Tnstitution and Branch are t be given
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purchase) at the time of X
purchase S
Any Investment on the land by s AT,
‘way of development, ‘L?b '{5 {av‘é
| construction ete. p -
Approximate Current market
T e ‘ 240640/ B e
(iif) | Commercial Buildings ~ '
| {including apartmenis) "*"'_L{
| ~location(s) |
| -Survey numbern(s . I
[Built up Area (Total o P 1 0
| measurement in sq. ft.) h L_; S _! o I |




(iv) | Residential Buildings (including

]

)

o)k her inheried propeny
eor o)

MN-O

| Lrowe of purchase in case of swr
I dctiitred propery

| et |

[ st of property {in case of
i "ehase) at the time of
perchase

AN
apdfad

r Aoy Investment on the
| muperty by way of

4

F.g’l"-'_‘l'tl-ﬂp‘!'l'lﬂﬂt, construction ele.
i Mpproximate Cuorrenm market
| value

apartments, )
-Location(s)
- Survey number(s)

Acres (Total messurement in
]

Buil up Area (Total
measurement in sq. i)

Whether inherited propeny
ﬁ!l‘ or NO)

Date of purchase in case of self
acquired property

Cost of property {in case of
purchase) at the time of
purchase

Any Investment on the land by

way of development,
canstruction ete.

f}

Approximate Current market
vithue

MUz ehl,

Others (such as interest in
property)

Total of Current Market

[ | Value of {i) to (v} abave

331,640

(6} Igive herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank, institution, entity or individual and amount for each item)

|s,~
| N,

1_Dc;:riptign

Selr

Spouse(s)

Dependent-1 | Dependent-2

D:pendml—J—T

! Laan or dues to Bank/Financial

Ltituiigni)
Mame of Bank or Fl
Amount outstanding

Mature of loan

p,g_:. Aeir -{_-\:

(-'h_. f;"‘""“"’" =

&

Louan or dues to any
individuals! Entity other than
| mentioned in (i) ubove,
Name(sy =

Amount Sutstanding

Mature af (alin




Aty other lisbility

| Grand total of liabilities | 548000 ,ﬂ-

(i)

LGove yment Dues:
[ues to departments dealing
With government
o _atcotumodation
Dhues to departments dealing
with supply of water

Dues to departments dealing ;J-'
with supply of electricity > § Eif‘hf {'E{id
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VERIFICATION

1. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
Best ofmy  knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
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